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 FIFTEENTH KERALA LEGISLATIVE ASSEMBLY
']['enth Session
BULLETIN—PART I
(Brief Record of Proéeediﬁgs)
Friday, February 2, 2024
, No. 126
The Assembly met at 9.00 a.m. with Mr. Speaker in the Chair.
Questions :
Five Questions in th_e list of Questions posted for the day were answered orally.

- Adjournment Motion :

The notice of adjournment motion was given by DR. Mathew Kuzhalnadan
and five other Members to the serious situation reported to have arisen consequent

to the findings of Income Tax Interim Settlement Board and R.O.C. and the °

subsequent investigation by the Serious Fraud Investigation Office that Chief
Ministet's daughter and her company received money for services not rendered by
them from C.M.R.L., which is having collaboration with KSIDC, a public sector
organization. The Speaker informed the House that the notice as per Rule 50 is
.not in order :

(As a mark of protest. the Members belonging to the Opposition shouted
slogans, honsted banner and tried to d13rupt the proceedmgs)

Calling Attennon :

L Shrl E. Chandrasekharan called the attention of the Mnuster for Health
and Woman and Child Development to the necessity to prevent antibiotic abuse
by taking urgent steps including antibiotic literacy prornotlon The Minister made
a statement thereto. .

(The Second notice listed- in the List of Business was not moved. The
members belonging to the opposition boycotted the rest of the proceedings.)

KNPP. 321/2024(ji). .



The Matters under Rule 304 :

The matters raised in the House by the Members under Rule 304 are listed
below; ’ )
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" The Ministers concerned made statements on the respective subjects.
. Papers 1aid on the Table:

The Economic Review of 2023 was on laid the Table by Shri K. N. Balagopal,
Minister for Finance.

Presentation of Reports .

i) The report of the Subject Committee - VIII on the Kerala State Goods and -
Services Tax (Amendment) Bill, 2024 was presented.

ii} The report of the Subject Committee - IX on the Kerala Municipality
(Amendment) Bill, 2024 and the Kerala Panchayat Raj (Amendment) Bill, 2024
were presented.

iii) The special report of the Subject Commitiee - X1 on the conversion of
Health Sub-Centers in the State into Janakeeya Arogya Kendrangal was presented.

Government Resolution :

" The House unanimously adopted the following Government resolution
moved by Shri K. N. Balagopal, Minister for Finance urging the Central
Government to withdraw from their stand of curtailing the borrowing limit and
withholding Central grant to the State.
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" Private Members' Business :

I. The Eleventh Report of the Commntee on Private Members Bills and
Resolutions was considered and adopted by the House.

II. Motion for leave to introduce the following bills:

(i) Shri C. H. Kunhambu moved the motion for leave to -introduce The

Kerala Hotels and Restaurants’ (Maintaining of Standards and Controi of Quality

and Price of Food and Beverages) Bill, 2021 given notice of by him. Since the

motion was opposed by the Minister for Local Self Governments, Rural

- Developmient and Excise, the mover was allowed to make a brief statement. The
statement was inconclusive and set aside for continuation of discussion.
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‘ (i) Shri E. K. Vijayan moved the motion for leave to introduce The
. Kerala Preservation of Tree in Non-Forest Areas Bill, 2022 given notice of by
him. Since the motion was opposed by the Minister for Local Self Governments,
Rural Development and Excise, the mover was allowed to make a brief statement.
The statement was inconclusive and set aside for continuation of diseussion.

(iii) DR. N. Jayaraj moved the motion for leave to introduce The Kerala .
Home Nursing Institutions (Regisﬁ’ation and Regulation) Board Bill, 2023 given
notice of by him. Since the motion was opposed by the Minister for Local Self
Governments, Rural Development and‘Excise, the mover was allowed to make a
brief statement. The statement was inconclusive and set aside for continuation of
discussion. '

II. Motion for leave to introduce the following bill (Continuation of
Discussion): .

The notice for leave to introduce the Kerala Inter Caste Marriage Family
Protection Bill, 2021 given by Shri M. Rajagopalan was set aside for continuation
- of discussion. '

The House adjourned at 10.35 a.m. to meet again at 9.00 a.m on Monday 5, 2024.

SHAN C. BABY,
Secretary-in-Charge.



